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आदेश / O R D E R 
 

 

PER RAJESH KUMAR, AM 
 

The appeal filed by the revenue is directed against the order dated 

31.3.2014, passed by the CIT(A)-19, Mumbai, for the assessment year 2007-

08.  

2.  At the outset, we have noticed that the tax effect in the appeal of the 

revenue is below Rs.10 lakhs, therefore, the same is not maintainable as per 

the CBDT Circular No.21/2015, dated 10th December, 2015. We found that 

as per the recent Circular No.21/2015, dated 10th December, 2015, issued 

by the CBDT, the monetary limit has been revised for filing of appeal before 
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ITAT by the revenue fixing the tax effect limit of Rs.10 lakhs. In the instant 

case, the tax effect is below Rs.10 lakhs, therefore the same is not 

maintainable and liable to be dismissed in limine. This Circular is 

retrospective and applicable to the pending appeals also. 

3.  Considering the above CBDT Circular, we found that this appeal of the 

revenue is not maintainable as the tax effect in this appeal is below Rs.10 

lakhs. Accordingly, we dismiss the appeal of the revenue.  

4. In the result, appeal of revenue is dismissed. 

 

 Order has been pronounced in the Open Court on 2.11.2016. 
 
                Sd                                                                                     sd 

         

(MAHAVIR SINGH )                                                (RAJESH KUMAR)                                   

Judicial  Member                                                  Accountant Member                                                
 

म ंबई Mumbai; ददनधंक Dated :    2.11.2016                                               
 

Sr.PS:SRL: 
 
 

आदेश की प्रनिलऱपऩ अगे्रपषि/Copy of the Order forwarded  to :   

1. अपीऱाथी / The Appellant  

2. प्रत्यथी / The Respondent 

3. आयकर आयुक्त(अपीऱ) / The CIT(A) 

4. आयकर आयुक्त / CIT – concerned 

5. ववभागीय प्रतततनधि, आयकर अपीऱीय अधिकरण, मंुबई / DR, ITAT, Mumbai 

6. गाडड फाईऱ / Guard File 

                                                                                                  आदेशधन सधर/ BY ORDER, 

 True copy 

                                                                                                 उऩ/सहधयक ऩंजीकधर (Dy./Asstt. Registrar) 

आयकर अऩीऱीय अधधकरण, मंुबई /  ITAT, Mumbai 


